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Orr 	td : 

:121, ard INr, J.N.athaik, IA • Ceunsel appearing 

1r the Applicant and Nr. R .0 .Rath, 14. Standing 

un,1 fr th Riiiys; n whom a corny of this 

h 	 -served. 

The grievances of the Aplicant, Susant. 

i(umar ishra, A.P.C. at Qiva Road Division 

ast Coast Railways,is rajsd in his represe 

ui-ide r nne xure. %/ 2.6, d ad 30 • 3.05 having n .; 

been prper1y reQressed, he has filed this C. 

under Secticn 19 of the ministrative 2ibun1 l,.  

h. 	'jrta11y prayed  for medificati 

F rrjsir:.1 :ni 	PO/,)O(Gr;u ) 	irt 
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70 	s a cti on qut, as )U)1jii 	fl I .1.92 •: 

cunt the APO's seniority from the date of publi 

tion of P0's panel , In all fairness of the things, 

che Respondents shuld give dLr c.nsiderati.n to 

the grievances of the Applicant (s raiseâ in his 

rresentation un4er .½nnexure_A/16, dateal  30 .3.05ari 

in this O. N. 513/05)n4 pass necessary orders, 

as due and admissible under the rules, as exdj.. 

tisusly is possible. 1ntire exercise should be 

c12.leted by the Respondents by the end of September,  

2005. 

1i th the af are said obse xv at! on and dire cti n, 
G± .  

tAS L.ao is dispos —Qfa&nissin sttge. 

SIT 

 

c_ L I;Aes of this 5rder 	the Re 	ridents,- 

	

ii 	jjth • 	es f the O.A. and free cies. 

f this ortLe r be handed wer t the 14. Cunse is 

aaring fr the parties. 

rnber 


